6 TIMES NATION ™ . Unes. a0

FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolulion Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF VYSHNAY! SPICES LLP
RELEVANT PARTICULARS
1. | Name of Ihe Corporate Debtor VYSHNAVI SPICES LLP

2. |Date of incorporation of corporate deblor  |10.12.2018

3. |Authority urder which corporate deblor is{ Limited Liability Parinership firm
incorporated [ registored
&. |Corporate idﬁnh!yﬂa.'me Liabilty |LLPIN:AAM-2092
Identfication No. of the Corporate Deblor
§. |Address of the registared ofics and Flat No. 501, Viceroy Apartment Main Road
prncipal office if any} of corporate deblor | Tadepall, Guniur, Andhra Pradesh, India -
522501

8. VL t daie in 06 06 2025

respect of corporate debtor

. |Estimated date of closure of insolvency |03.12.2025
resalution process

-

8. |Name andreglsirabion number of the Venugopal Kaspa
insolvency professional acling asinlerim  IBBINPA-001/IP/P-01661/2019-20/12580
resolution professional

9. |Addrevs and e-mail of the inferim 201, Vamshinivas, KPHE Phase-5, Beside
resolution professional, as registered wilh | Malaysian Township, Hyderabad-500085
the Board K gopali@gmail com

10 ﬁ.ddres! and e-mail to be used for Venugopal Kaspa, Global Insoivency

; dence wilh the infedm Professienals Pyl Ltd, 717, Joumalist Colony,

msnluﬁon professional Road No.2, Banjara Hills, Hyderabad 500034

crp vyshravispicesi@gmail .com
11] Last date for submission of claims 20062025

12 {Classes of credtors, it any, under clyse {b) of| Nl
sub-section (BA) of Section 21, ascertained by)

bkl

13 |Names of Ir idenfifad to| Not appl
add &5 authorised repmmﬂvedaedm in
a dass (Throe namos for each use)

14 | {a)Relevant Forms and Weblink: hitps:flibbi gov.inidownloadform himi
{bjDetails of authorized representatives
ara available at:

Notice is hersby given that the National Company Law Tribunal has ordsred thi commencement|
of & corposats insolvency resolutlon process of the VYSHNAVI SPICES LLP vide order No,
CP({IB)e6ITIAMRI20240n 06 06 2025.

The creditors of VY SHNAYI SPICES LLP, are hereby called upon to submil their claims with prood
on or before20.06.2025 1o the interim resoluion professional al the address menfioned agains|
enlry No. 10,

The financ:al creditors shall submit thes claims with proof by elecironic means only. All other]
creditors may submit ihe claims with proof in person, by post or by electronic means.

| Submission of false er misleading proofs of claim shall attract penalfies.
MName and Signature of Inlerim Resolution Professional
Date:09.06.2025 Venugopal Kaspa,
Place: Hyderabad IBEINPA-DD1NPIP-01681/2019-20412580]
AFA Valid Till 31.1 2?‘]25'

L i weducaonines o 6

THE TIMES OF INDIA
o
1

() etuatiotines| @ etuatnties THE PATH 10 EXCELLENCE et ur e e




